
Before the Appellate Tribunal for Electricity 
( Appellate Jurisdiction ) 

 
Appeal No. 145 of 2011& 

I.A. No. 229 of 2011 
 

Dated : 30th   September,  2011 
 
Present: Hon’ble Mr. Justice M. Karpaga Vinayagam, Chairperson 
 Hon’ble Mr. V.J. Talwar, Technical Member 
 
The Chairman TNEB & Ors.            … Appellant(s) 

Versus 

M/s Ind. Barath Thermal Power Ltd. & Anr.    ….Respondent(s) 

 
Counsel for the Appellant(s):     Mr. Guru Krishna Kumar, Addl. Adv. General 

Mr.  S. Vallinayagam 
Counsel for the Respondent(s):  Mr. T. Srinivasa Murthy for R.1 

 
ORDER 

 

It is reported that donation has been paid to a charitable 

organisation-“Vishranti Home for aged” at Chennai. 

 
Admit.  Mr. Srinivasa Murty takes notice on behalf of 

Respondent No.1 and seeks some time to file the Reply.  Notice to 

be issued to the other Respondents.  Dasti service is permitted. 

 
In view of the urgency in the matter, we feel that it would be 

appropriate to fix an early date for final disposal of the matter. 

 
Post the matter for hearing on 18.10.2011.  In the 

meantime, the learned counsel for the Respondent is directed to file 

the reply on or before 10.10.2011 after serving copy on the other 
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side.  Thereafter, the learned counsel for the Appellant is directed 

to file the rejoinder after serving copy on the other side.  

 

 

 

 ( V.J. Talwar)     (Justice M. KarpagaVinayagam) 
 Technical Member               Chairperson                
     
TS/ KS 


